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was after the explry of thesaid five years pro: lotee afresh to his 

original post. de claimed that on such fresh pro:;otion his origi:ml 

seniority in that gr'ade should be restored. We had rejected this claim 

on the ground that once he was reverted to a lower grade and there-

after considered afresh for promotion and promoted to the original 

grade, his seniority in the said original grade can count only fro;. 

/ 	 the date of his fresh promotion. 

Tn a;'liation is elaved hy 17. days. Th CIlo 	has. 

filed an apalicstion for condonation of delay. Toying cosidere' this 

application, we condone the delay and proceed to consider the applica-

tion on merits. 

7. The applicant who was present hir.;self contends that in pass-

ing our original order, we had not interpreted the ules correctly 

ccc' tat according to the uIes vdien a mjor pnis!c eat of reveisiop 

ordcre' Nr a fia 	'ar ( 	'ears cc" tm ficns.! is 

thereafter given promotion to the original post, he should get hoc!: 

his original seniority. 'e cited 7-2e  on this point and the ir,struc-

tions issued therecinder. 

4. Ve have considered the contention of the applicant carefully. 

'e may at the Outset clarify that in review, we do not Sit OS n 

Court of Appeal to reapprise the evidence and to coile to a different 

conclusion. If we had proceeded on a particular interpretation of 

a rule, we cannot now in review offer a fresh interpretation. 	TOre- 

Cr we are still of the opinion that when a person is reduced in 

as a measure of penalty, to say that he should retain his original 

seniority in the higher post, when he is pro. ,oted afresh to that 

post after suffering the penalty, would be a clear contradiction in 

terms. A person cannot he punished and yet retain 	his original 

seniority. The instructions relied on by the apalicant relate to a 

Situation where a person is reduced to a lower stagethe same time 

- scale and not to a case where a person is reverted to a lower post. 

As we have earlier stated, It would certainly be- a contradiction 

in terms to revert a person to a lower post and at the same tl;,ic 

allow him to retain his seniority in the  higher post as and when 
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'r.Justicc '.$.uttas-.vaily, 	 .. Vice-Chairman. 
p\nil 

'on'1e :r.r.rinjvisen. 	 eniher(A). 

' 	Th' 

- .fl.aiirftrar 
A years, 

Ste Sri S.?u'ha Cao, 
Colony, 

..L.!l Stage, 	l;'liranagar, 
Caalora- 	ICC Applicant. 

V. 

I. The Director, 
Ifl 	Catelite Centre, 
Airport 	'oac', Vi;a rnpura 
7ani alore-17. 

Tie Controller, 
VP' 	Satelitc Centre, 
-erport - nod, Vi. 	ona-inra 'C 'C, 
a:lora 0 	r'7•  

secretary, 
cit 	of Inch;, 

''e?artent of 
Cauvery 	lavau, 

angnlore-. espondents. 

This 	application 	having 	cc; 	up 	for 	preli 	mary :iearin; 	this day 

xxax 	eri5er(A); ade the follov?lng: 

I 	)d1OOi3O 	tee 	li.e..t 	. 	to rav 	•' 	oar 	or C; 

date" 	5-2-ICC7 passed in Application 	o.17-11 of 1''P'. in that applica- 
• 

tion 	the 	a))licant 	v'ho 	had 	een 	avarde' 	pools';. e:it 	under 	the 
i' Central 	Civil 	Services 	(Classification, 	Control 	00c ppeal) 	iCules 

of reduction 	to 	a 	lower 	grade which was to act as 	a 5ar 	for his 

it pro ;otion 	to 	the 	neat 	higher 	grade 	for 	a 	period of 5 	years, 	was1 



he is again pro:;oted to that post. Ve do not see any reason to 
re-consider our order. 

In the resu1, we decline to entertain this review application. 
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